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Joint Committee Inspection Report of M/s.Kesar Star Stone
Crusher, Satna, M.P.

Hon’ble NGT (CZ), Bhopal vide its order dated 27April, 2022 in OA no.
268/2022“Amit Singh Baghel Vs State of M.P.” directed under para 1&2 as :-

1.The grievances in the present letter petition sent by Mr. Amit Singh
Bagel resident of Gram Bachwai, Tehsil Raghuraj Nagar, District Satna,
Madhya Pradesh are that lease period of Kesar Star Stone Crusher in
Village Rewera has expired but the same is being illegally run in
violation of the environmental norms. Boundary walls around the same
have not been constructed due to which dust spreads over to
surrounding fields and damages their crops. Owner of the stone crusher
is also using heavy vehicles which damage the roads.

2. In view of allegations made in the present petition, it would be
appropriate to have a factual and action taken report from a Joint
Committee comprising of State PCB and Collector, Satna
District. The State PCB will be the Nodal agency for coordination
and compliance. The Joint Committee may meet within four
weeks, undertake visits, look into the grievances of the
applicant and take remedial action by following due process of
law. Factual and action taken report with respect to compliance with
Consent to Operate conditions including construction of wind braking
wall, suppression of dust and compliance with the standards may be
furnished within two months by e- mail.

In compliance of above direction of Hon’ble NGT, the District
Collector Satna has nominated Mr. Suresh Jadhav SDM Raghraj Nagar,
District Satna, for Joint Inspection Committee vide its order dated Order No.
37 dated 24.05.2022. Copy of the order is enclosed for ready reference as

Annexure -1.
The joint committee comprised of the following officers:

1. Sh.Suresh Jadav, SDM, Raghuraj Nagar, Satna
2. Sh.K.P.Soni, Regional Officer, MPPCB Satna

Sh. Ashutosh Mishra, Mining Inspector, District Mining Office Satna
(M.P.) was present during the inspection as representative of the District Mining
Office Satna.

The main issues raised in the petition by the applicant regarding the
Stone Crusher Unit and verification points as per 27.04.2022 order are as
under:-
1. Lease period of Kesar Star Stone Crusher in Village Rewera has
expired but the same is being illegally run in violation of the
environmental norms.
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2. Boundary walls around the same have not been constructed due to

which dust spreads over to surrounding fields and damages their
crops.

3. Owner of the stone crusher is also using heavy vehicles which
damage the roads.

To verify the factual status, the team has visited Village Rewera, with
Mining Inspector Mr. Ashutosh Mishra on dated 29.05.2022.

During visit, geographical coordinates, photographs and other relevant
information were also collected which are incorporated in the Report. The main
observations of the team are given below:

L. There is no Stone Crusher Unit in the name of M/s. Kesar Star Stone
Crusher at Village Rewara, Tehsil Raghuraj Nagar, District Satna.

However, there was a mining lease in the name of “Manju Singh (Legal
Heir of Late Shri Gopal Sharan Singh)” Mining Lease area 23.90 Hectares,
Khasra No. 172/2 & 173/2, Village — Rewera, Tehsil Raghuraj Nagar,
District Satna. The lease period of this mine was for the period of 20 Years
ie. - from 28.04.2001 to 27.04.2021. This Mine has been already
surrendered by the PP to the District Mining Office Satna (M.P.), vide it’s
letter no. nil dated — 25.10.2021. — Annexure -2.

At Village — Dewra, there is a Stone Crusher in the name of Ms.
Stakeholders Associates, C/O Arrow Associates, at khasra No. 98/1/KA,
Village — Dewra, Tehsil — Raghuraj Nagar, District — Satna (M.P.). This
Stone crusher is located at Dewra, which is just adjacent to the village —
Rewera, Tehsil — Raghuraj Nagar, District — Satna (M.P.). This stone crusher
has consent under Air and Water Acts with validity upto — 10.02.2023. —
Annexure — 3.

4. During the visit, it is found that above stated stone crusher i.e. Ms.
Stakeholders Associates, C/O Arrow Associates has provided the water
sprinkler with conveyer belts but it does not have adequate pollution control
measures like — boundary walls all around the crusher unit, proper screen
cover of the crusher unit. It has only road side boundary wall, which has
been found damaged due to wind pressure etc.

5. We have tried to call the Petitioner Mr. Amit Singh Baghel on mobile no.
7000258740 to know the facts, but the call has not been received by him.

Action Taken by MPPCB :-

(V8]

1. The Regional Office, MP Pollution Control Board Satna M.P. has issued
closure direction dated 03.06.2022 to the crusher unit i.e. Ms.

s " e e ]

Joint inspection report Hon’ble NGT Case No. 268/2022 May 2022 Page 2




Stakeholders Associates, C/O Arrow Associates, at khasra No. 98/1/KA,
Village — Dewra, Tehsil — Raghuraj Nagar, District — Satna (M.P.),,
directing them not to operate the Crusher Unit till proper rectifications are
done. — Annexure — 4.

Summary:-

1. There is no Stone Crusher Unit in The name of M/s. Kesar Star Stone
Crusher at Village Rewara, Tehsil Raghuraj Nagar, District Satna.

2. At Village — Dewra, there is a Crusher M/s. Stakeholders Associates, C/O
Arrow Associates, at khasra No. 98/1/KA, Village — Dewra, Tehsil —
Raghuraj Nagar, District — Satna (M.P.). This Stone crusher is located at
Dewra, which is just adjacent to the village — Rewera, Tehsil — Raghuraj
Nagar, District — Satna (M.P.).

3. The Regional Office, MP Pollution Control Board Satna M.P. has issued
closure direction dated 03.06.2022 to the crusher unit ie. M/s.
Stakeholders Associates, C/O Arrow Associates, at khasra No. 98/1/KA,
Village — Dewra, Tehsil — Raghuraj Nagar, District — Satna (M.P.).,
directing them not to operate the Crusher Unit till proper rectifications are

done.

(Suresh Jadav) (K.P.Soni)
SDM, Raghuraj Nagar, Satna Regional Officer, MPPCB, Satna
" L
e\~
( H.P. Singh)
Mining Inspector . Miqiqg Officer
District Mining Office Satna District Mining Office Satna

————————wf
Joint inspection report Hon'ble NGT Case No. 268/2022 May 2022 Page 3



Photograph during the visit

1. Photographs of the Surrendered Mining Lease :- Manju Singh (Legal
Heir of Late Shri Gopal Sharan Singh)” Mining Lease area 23.90
Hectares, Khasra No. 172/2 & 173/2, Village — Rewera, Tehsil Raghuraj
Nagar, District Satna.

Rewra, Madhya Pradesh India.
J028+CFC Rewra, Madhya Pradesh
485441, Indla

Lat 24.601281 Long 80 765768
29/05/22 04: 29 PM




GRS
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Photographs of the Stone Crusher, Village- Dewera :- M/s. Stakeholders
Associates, C/O Arrow Associates, at khasra No. 98/1/KA, Village — Dewra,
Tehsil — Raghuraj Nagar, District — Satna (M.P.).




485441, Indla '+
> Lat 24.695224 Long 80.76061
* 20/05/22 04:44 PM
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Amarpatan Maihar By Pa;s: ‘
3 Rewsa Road Satna,Pin 485001
Satna

NO: /MPPCB/SAT

To, .
Outward NWERE6URINT2/2020

M/s. Stakeholders Associates , C\o Arrow Associates ,(Stone Crusher),

Khasra No. 98/1/Ka, Vill - Devra ,Tal : Raghurajnagar,,
Tehsil :- Raghurajnagar,,
Dist : Satna, (M.P.)

Consent No:AW-73828

Subject: Renewal of Consent under section 25 of the Water (Prevention & Control of Pollution) Act,1974  under section 21 of the

Air (Prevention & Control of Pollution) Act,198]

Ref: Your Consent to Operate Application Receipt No. 9676?2 Dt 27/0i/2020 and last communication received on

Dr23/01/2020 ; ‘

WVith reference to your above application for consent to operatc has been considered under the aforcsaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up to 10.02.2023, subject to the fulfillment of the terms & couditions,

enclosed with this lerter and- j

P

SUBJECT TO THE FOLLOWING CONDITIONS :-
a. Location: Khasra No. 98/1/Ka, Vill - Devra

b. The capital investment in lakhs: Rs, 280

c. Product & Production Capacity:

Product 5 Production Capacity

Stone Giti-

Note: For any chauge in above industry shall obtuin fresh ednsent fram the board.

500000.00 M.T/Year(Five Lakh Metric tones per year only) |

The Validity of the consent is up 1o 10.02.2023and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act

... * General conditions
[ .
‘

< u LZ2L0,
S

w’ 4 b T AdLidas
~ Qimmad Na ALINMPANIN 1E.C1001
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MULDTUL Wiue)

PROLO 4 4 Masm I NI e ssus e Mserse

Rewa Road Sutna,Pln -48500;
Salna

Amarpntan Mathar By Pusy, - |

CONDI'I-‘IONS }.’ERTAHVING TO WATER (PREVENTION &, CONTROL OF POLLUTION) ACT 1974 -
1. The daily quantity of trade efMuent at out fall of the uni
2t out fall of the unit shall not exceed 0.700 KL/day

2. Trade Effluent Treatment:-

The applicant shall provide comprehensive eMucnt tr
e ap s catment sysiem as per the proposal submitied (o the Board and
maintain the same properly to achieve following standurds- e "

L shall not cxceed 0.000 KLAlny, and the daily quantity of sewage

#H Between $5-9.0 ms Not exceed 2100 mp/l.
Suspended Solids Not excoed 100 mp/1. Chlordes Nol exceed 1000 mp/l.
BOD: Dipn2? € Notexeeed  JOmgh,

<op Not erceed 250 mp.

Lfi‘ and grase Not exceed 10 mpn.

For other parameters general standards of discharge os nolificd under EP Act 1986 shall be applicable.

3. Sewage Tmatmen.x i The applicant shall provide comprehensive sewage Ireatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

{pH Berween 5.5-90

;:Smmdai Solids Not exceed 100 mgn.
- %BOD: Days27 . C Notexceed  30mglL
- lcop Notexewsd 250 mgll

{07 2nd greese Notexceed  10mgll

{Sr U Water Code (Oty in kipd = Kilo Ltr per Day)] (WC : 5.000 [WWG: 0.700, /" Water Source . |-
_ 1 Domsstic Purpase 0500 i 0.100 Borewell
2 Oters... 4000 [ 0.000 Borewell

4, Any change in production capacity, process, raw materia! used etc. and for any enhancement of the above prior
permission of the Board shall be obiained. All authorized dischasges shall be consistent with terms and conditions of this
coasent. Fecility expensions, production increases or process modifications which result new or increased discharges of
pollinznts must be reporied by submission of a fresh consent application for prior permission of the Board

5. All reziment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order znd operate effectively/cfficiently 1o achicve compliance of the terms and canditions of this consent

6. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undenaking of
2nl” ork in any waler course or within its high flood level (HFL) area
-

7. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set funth os
zbove conditions.

%. Compilztion of Monitoring-

i. Szmples 2nd mezsurements tzken to meet the monitoring requirements specified above shall be representative o' the
volume znd nature of monitored discharge.

ji. Following promulgation of guidclines establishing test procedures for the analysis of pollutants, all sampling and
2nzlyticz! methods used to meet the monitoring requircments specificd above shall o.:onfum\ 10 such guidelings unless
otherwise specified sempling and analyticsl methods shall conform 1o the latest edition of the Indian Stundard specitications
and vihere it is not specified the guidelines as per stundard methods for the examination of Water and Waste latest edition of
the Amesican Public Health Association, New York U.S.A. shall be used.

jii. The zpplicant shall take samples and measurement to meet the monthly requirements specitied sbove und report vnline
through XGN the same 1o the Board.

9. Recording of Munitoring- i L L R )
i, The applicant shall make and maintain online records of all information resulting from monitoring activities by this

Consent. .
i, The applicant shall record for euch measurement of samples tuken pusuant 1o th requirements ol this Consent as

follows:

————————————————————eeee e
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(iv)The analytical techniques or methods used and
(v)The result of all required analysis

i Ifthe ap_pliqmt monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be
prescribed by the Board. Such increased frequency shall be indicated on the Discharge Monltoring Report Form.

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring
instrumentation. The period of retention shall be extended during the course of any unresolved litigation regarding the
discharge of pollutants by the applicant or when requested by Central or Stato Doard or the court,

10. Reporting of Monitoring Results:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

11. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantitics defincd as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilitics, or penaltics to which the applicant is or may bo subjcct to clauses.

12. Limitation of visible floating solids and foam:

During the period beginning date of issuance the applicant shall not discharge floating solids o visible foam.

12 Misposal of Collected Solid-

Alimiazardous waste/sludge shall be disposed of as per the Authorization issucd under Huzd & other waste Rules 2016.
And/other Solids Sludges, dirt, silt or other pollutant separated from ot resulting from freatment shall be disposcd of in such

a manner as to prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other
animal collected of trapped as a result of intake water screening or treatment may bo retumed to caters body habitat.

14. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant hus installed or provided for an altiemative

clectric power source sufficient to operate all facilitics utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

15. Prohibition of By pass systcm- .

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authoritics in writing of cach such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

16. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Ad-._tional Water condition:- (if any) :-

1. Industry shall maintain zero discharge condition.

M
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTIO. 81 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the

propf)sal submitted to lhc.Board with reference to gencration of cmission and same shall be operated & maintained
continuously 5o as to achicve the level of poliutants to the following standards:-

2, Ambient air quality at l!\c boundary of the industry/unit premiscs shall be monitored and reported to the Board
regularly on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no, GSR/826(E),
dated: 16/11/09. Some of the parameters arc as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m3 (PM10 pg/m3 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m3 (PM2.5 pg/m3 24 hrs, basis)

c. Sulphur Dioxide (SO2] (24 hrs. Basis) - 80 pg/m3

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m3

¢. Carbon Monoxide [CQ] (8 hrs, Basis) - 2000 pg/m3

57 Th'c industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of | meter width with support & spiral ledder/

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-TII emission regulation of
CPCB. In no case monkey ladder shall be allowed as stack monitoring facility.

3. The industry/unit shall make the necessary arangements for control of the fugitive emission from any source of
mission‘section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.
7. All the internal roads shall be made pucca to control the fugitive emissions of particulate maner generzred duz 10

transporttion and intemnal movements. Good housekeeping practices shall be adopted 10 avoid leakages, seepages,
spillages ete.

8. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum

spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions
and as stated in additional condition

Additional Air condition: {if any} :

1. Indusiry shall arrange water fogging / sprinkling arrangement in dust prone area. .

2. Primary 2nd secondary crushed unit should be covered to control air pollution during crushing of stoae.
3.1 . stry shall construct boundary along on periphery on crusher. I

4. Incustry shall done dense planution in and around the crusher unit.

T —————
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QENERAL CONDITIONS:

1 The non Tvzadous soll as
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L chuse any \ll\k-\\\‘:\‘\3:‘:‘\;\‘::‘\1‘:““.\\'.‘;:“‘\:l‘h;.lhc ndusteyAmitimit premises sweeping, ete, be disposed oft'scientitically so
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o b e upplivant shall ke neeessiry penmission fom civic authoritics for disposal to dumping
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S T inspeet tu waterial stoek, manuficturing provesses, wactors, prenvises ete to peeform the functions of the
b, o ewter canplicant's b
Kept under cuter upon the applicant’s premises wheee an eMuent sourve is loeated or in which any reconds are required to be
AP uder thie et and vonditions o this Conset,
Nl L HOCORY w A s * i i
. :mh T tevess at tesonable imes o oy reeonds equined to be kept under the tenns and conditions of this
\!~ .:_\‘ ‘.‘\-\'l‘\‘\‘l al wasonable \‘imcs any twonitering cquipuent or wonitoring method requircd in this Consent: or,
¢ T sangle at vessonable times aay discharge or pollutants,

(‘) l_l“"j)"““‘“"‘f‘“_“““‘““‘““\ s tnstorable, in case ofchange ol ownership/inagement and addresses of new
wuerpartuer/Dinectonproprictor shoutd immediately apply for the sae.

4, The iswanee ol this Consent toes net convey wy poperty riglts in either real or persoual property or any exclusive
Qi g 3 Qb 2 L . 3 e » . o at
IR l“tt:'\‘h wor does it authorise nny fuvasion of personul rights, wor any fufringement of Central, State of local laws or
_wegulatious.

*S, This consent is grmted in tespect o Water pollution conteel Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Nazandous sad other Waste (Managenent & Transboundary movement) Rules 2016 only and does
not relate to any other Departimen?Agencies, Livense nequined tom ather DepartmentiAgencies have to be obtained by the
unit sepaately aud lave to comply separately us per there Act/ Rules.

6. Balanee consenthuthorisation fee, iCany shall be recoverble by the Board even at a later date.

7. The upplicant shall submit such information, forms s tees as requined by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

§. The industry/unit shall establish a sepanate cavironmental cell, Ireaded by senior officer of the unit for reporting the
cnviromnental compliauees, The tndustey/ Untit shall submit eaviromuental statenwent for the previous year ending 31st
March on or belore 30t September every year o the Doand.
0, Knowingly making any false statement for obtaining consent or compliance of consent conditions shall resultin the
imposition of criminal penaltics as provided under the section 42(2) of the Water Act or section 38 (£) of the Air Act.
10. After notice snd opportunity for the heariug, tis consent may be wodificd, suspended or revoked by the Baand in whole
or in part during its term for cuuse ineluding, but not limited to, the tollowing ¢
(a) Violation ol uny lerms and conditions of this Consent.
. (b) Obtaining this Consent by misrepresentation of tailure (o disclose fully all relevant tacts,
*< (¢) A change in any condition that requires temporry OF peonaneit reduction or climination of the authorized dischanx.

11. Ou violution of any of the aboye-mentioned conditions the consent peanted will sutomatically be raken as canceled and
necessary action will be jnitiated ugoinst the industrys

Additional cond{tion;- {if any] :-

ConsenVauthorization us required under e Water (Prevention & Contol of Pollution) Act,1974 | The Air (Prevention &
Control of Pollution) Act, 198 1is ranted to your industry subject to fultillment ot'all the conditions mentionad above, For
renewal purpose you shall huve to make an application to this Boand through NGN at teast Six months beture the date of
expiry of this consent/authorisation. The upplicant without vatid consent (for operuion) of the Boand shall not bring in to use
any outlet for the discharge of eMuent md guseous emission.
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